Avedhesh Rai

Versus

. & &

Union of Indie &and others

L
Hon b le Mr. K. Cbayya,Ad.
Hon'ble Mr, S N. Prasad, J.d.

ture at Alleahebad under Section 29 of the mmm

| Tribunals Act, 1985. In this petition, the petitioner
| ' has prayed for quashing the order dated 23.2 .-.LEM;_ :-_.-

| contained in Annexure-8 of the petition by which hé ;
1 OO | was put off duty. |

el 2. The fects of the case which are not in d‘}.s‘yut& _
-I | are that the petitioner Sri nwadhesh Rai wes appointaeé %"
on the post of 'Extra Departmental Branch Post &aﬁ%ﬁr’% ?
(in short'EDBEM') sihori, District Ghazipur af‘ter d‘u&“

selection on 26.4.19380 in @ regulér vacdn

the post on 1C.5.1980. It would appedr

hed contested the election for 'Gran Pradmm
declared successfuli since the pet;i.timr m



respondents. None is present on the aﬁpli@_

We have perused the record, It is admit&ad | e
petitioner that he is holding the post of *
besides being 'EDBPM', Despite repaatad_inﬁff. i
that he should ept for either of the posts, the
ﬁetitiener continued to persist with his stamdf&ﬁé'

eontinued in two posts.

4,  Rule-18 of the Service Rules for £.0. Staff
specifically prahf%ﬁi% f?%& participation in palltics;:ﬁfg
and holding elected posts. The petitioner has not |
denied that he participated in politics or of hi§§¥
election as 'Gram Pradhan'. As the above action is
violetive of Rule-18 of the Service Hﬁles of EdDe e
Stéff the petitioner is liable for disciplinary actim-;.
He has been put off duty and disciplinary prﬁﬂ?ﬁﬁﬁg ol

were initiated., The depsrtment has given

P
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to the petitioner to keep either the 'Gram

e LAyt

position or the post of 'EDBPM', But the petit

persisted in retaining both the posts and in t

circumstances, we are of the opinion 1
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